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Title: The Speaker made reference to the passing away of Shri Jasubhai Dhanabhai, Member, 14th Lok Sabha.; Shri Basori Singh Masram, Member,
15th Lok Sabha and Shri Pawan Diwan, Member, 10th and 11th Lok Sabha.
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( The Members then stood in silence for short while)
11.05h
RAL ANSWERS T N
HON. SPEAKER : Q. No.141, Shri M. Murli Mohan.
(Q. 141)

SHRI M. MURLI MOHAN: Respected Madam, thank you for giving me a chance to put supplementary questions.

The Department of Agriculture, Cooperation and Farmers Welfare is implementing Mission for Integrated Development of Horticulture (MIDH)
for development of horticulture and for holistic growth of the horticulture sector in the country. Although, the Union Government has taken a lot of
steps to implement this scheme, much has to be done by providing adequate funds, upgradation of technological support, etc.

What are the specific steps being taken by the Government to promote horticulture in Andhra Pradesh and Telangana States? Is the
Government promoting development of cold chains through the Mission for Integrated Development of Horticulture (MIDH) in the States of Andhra
Pradesh and Telangana? If so, the funds allocated for the Government of Andhra Pradesh and Telangana under the MIDH Scheme in terms of logistic
and technical support to improve production of Mango, Coconut, seasonal fruits and other horticulture products.
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SHRI M. MURLI MOHAN : Has any time-line been fixed to make the Floriculture Institute at Kadiyam, Rajahmundry functional along with the funds
earmarked? Is the Government planning to setup a Mega Food Park at Rajahmundry? What are the number of districts / development blocks covered
under the Mission for Integrated Development of Horticulture (MIDH) in reference to Andhra Pradesh and Telangana?
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SHRI R. DHRUVANARAYANA : Thank you, Madam. In his reply, the Minister has given the objective of this Scheme. The Economic Survey points out
that the post-harvest wastages and losses are very key concemns for the horticulture sector as the cumulative waste is very high, which ranges
between 5 per cent and 20 per cent.



Another concern for the horticulture farmer is that they are regularly affected by price dips, especially, during harvest season of onion and
potatoes. What measures are being taken by the Government under the MIDH to address these two major concerns?
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(Q.142)

SHRI C. MAHENDRAN: Madam Speaker, in Tiruppur District, there is one Amaravathi Dam. The total capacity of this Dam is four TMC. During the
rainy season, around four TMC of water is wasted. To save water, our Amma has proposed to construct a Dam called Upper Amaravathi Dam which
can save up to three TMC of water, through which agriculture in three districts Tiruppur, Karur and Erode will improve further. This will also improve
the life of farmers. To construct the proposed Dam, around 250 acres of forest land is to be acquired. In this context, Tamil Nadu Government has
sent a proposal to the Union Government for environmental clearance.

My first supplementary question to the hon. Minister is, has the Union Government received the above proposal from the Tamil Nadu Government to
grant environmental clearance to acquire 250 acres of forest land to construct the Upper Amaravathi Dam? If so, what is the action taken by the
Government in this regard and by when will clearance be given to the above project?
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As far as the very specific project of Amaravathi Dam about which the Member has asked, I will invite him tomorrow itself to the Ministry, or even
today afternoon, and will give him full information. I will even keep it on the Table. I can assure you that on any public irrigation project, once the full
information is ready, we go to the spot and wvia satellite we see the site. In the Forest Appraisal Committee we conduct the inspection. There are
experts also and State people are also there. And with the consent of all we lay the conditions. Therefore, Amaravathi Dam also will get due
approval within the shortest possible time. That I can say for Tamil Nadu people.

HON. SPEAKER: Hon. Minister, you are working very enthusiastically. difdser amrz o eitsr sigiu 3t 302 & b d arcan €emy The Minister is doing well. Some
thing is necessary also, I can understand. And the question also should be very short.

SHRI C. MAHENDRAN: Madam Speaker, our Amma is taking various steps and implementing various schemes for overall development in Tamil Nadu.
In this context, Amma has recently conducted a Global Investors Meet in Chennai which was attended by many investors from abroad and proposal
for investment worth Rs.2.42 lakh crore have been received. During this meet, our Amma has announced a single-window system for speedy
disposal and clearance of all projects at a single place.

My second supplementary question to the hon. Minister is, will the same kind of a single-window system be introduced and implemented?

SHRI PRAKASH JAVADEKAR: This is a suggestion and we have already started working on a single-window system. This is an online system which
we have already implemented. We are taking a review of the system from time to time with the aim that that the delays should cut to the minimum.



We have taken 12 big policy decisions under which we have simplified the processes and therefore all those projects which require environmental
clearance will be given as soon as possible.
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SHRIMATI PRATIMA MONDAL: Hon. Speaker Madam, thank you for giving me the opportunity to speak. Obtaining of environmental clearance
certificate is a lengthy and critical procedure. Companies are facing a lot of difficulty to get this environmental clearance certificate. I would like to
ask the hon. Minister whether the Government has conducted any survey to know how many companies run without having any environmental
clearance certificate and what steps have been taken thereof and whether the Government has any target to simplify the process as a whole in this
regard.

Ftotoller arezrgr @ aieft Sft o1 g1 any 3t aenr Ben 3,

SHRI PRAKASH JAVADEKAR: We have already simplified the process. I will give just one example. The Terms of Reference which is given after the
environment impact assessment is presented to the Expert Appraisal Committee. This process used to take 13 months. We have standardized the
Terms of Reference of all 38 sectors of industries which require environmental approvals and clearance. Now the time taken is only one month
instead of 13 month. That is the major reform we have done. As far as many new industries are concerned, we have re-categorized the industries
based on scientific study of pollution load and there are now 36 industries under "White' category which will require no permission because their
pollution load is less than 10 per cent. Therefore, they can start immediately without consent to operate or consent to establish from the Pollution
Control Board.
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SHRIMATI R. VANARQJA : Hon. Speaker Madam, presently any project having a total area of 20,000 square metres is exempted from environmental
clearance. There are demands to enhance this limit to 50,000 square metres so that there can be much more Foreign Direct Investment in projects.
So, I would like to know from the hon. Minister whether the Government has taken any decision to enhance the exemption limit to 50,000 square
metres for environmental clearance and whether any notification has been issued in this regard.

SHRI PRAKASH JAVADEKAR: That is a very good question again.

Many building and construction projects used to wait for three to four years for environmental approvals. We studied each and every case and found
out that there were same conditions which were applied to all the projects. So, we have already standardized the conditions for environmental
safeguards and we have taken a policy decision. The decision will be shortly announced but we are giving relief to the real estate sector for
affordable housing projects to come up in a nice way because the Government under the leadership of Shri Narendra Modi is committed to provide
ease of doing responsible business. We have worked out the architecture of responsible business. We will announce the decision soon.

She has asked about only 50,000 metres; we may announce even more.

KUMARI SUSHMITA DEV: Sir I am elated to see in your answer that many steps have been taken to streamline permissions and ensure
transparency.

You have spoken about linear projects between two States. As you are aware, I come from Silchar and till today we are waiting for environmental
clearances for the linear project Maha Sadak from Silchar to Saurashtra. I have met you also. I will be highly obliged if you can enlighten me and the

House about the progress because there was a meeting of the National Wildlife Board on the 26th February.

SHRI PRAKASH JAVADEKAR: We have already decided; we have already fast tracked the proposal. There were some deficiencies for which
clarification has come. Now, in the next meeting, we will definitely take it up. We will also inform you if there is any problem in between but we will
take immediate decisions. We are not keeping it pending. Linear projects are now decided by the regional committees. Where wildlife sanctuary
issue comes, we have no pendency in the National Wildlife Board. So, in the next meeting the proposal will be taken up.
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DR. SHASHI THAROOR: Thank you Madam Speaker.

This is an extremely interesting and unusual venture that the Government has embarked upon because it is basically like creating a reverse SEZ. You
are creating an SEZ in a foreign country in order to benefit us. But the answer by the Minister has not given clear details and I think my friend, Shri
Anurag Thakur has also pointed it out that it is a bit skimpy on details. Where the foreign country comes to our country and works in our SEZ, they
follow the Indian laws and they employ Indian labourers. When we go to a foreign country, amust e & ars 3 dien &, dftpel asi SRasa @ Aspme HA
fBreen? I am curious as to whether you have a list of priorities, whether rules have been established or do you have to have certain guidelines by
which you create joint ventures with, for example, an Iranian company and an Indian company? Do you create investment patterns under certain
rules? Are there profit sharing arrangements? It is not clear from your answer Minister Saheb. You are saying that we can get petroleum, natural gas
and fertilizers cheaper. sier foren, aga st are 3, afdsar how exactly does it benefit India and Indians? What are the rules and criteria by which you are
going to create these reverse SEZs? I think on this your Ministry owes us a little more clarification. There should be a policy statement outlining all
this because it would not only be Iran. Tomorrow you may talk about Myanmar. You may go to a third country. Where would you like to go and what
common principles and standards will you follow that would benefit Indians, that will employ Indians and that will give profits to Indians.
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SHRIMATI SUPRIYA SULE: Madam, I would like to ask the hon. Minister on one point. 'Save the Tiger' has been a flagship programme of several
Governments and it has been a success story in India. The only question is, in Maharashtra, we have maximum attacks, the reason being the way
we do love human beings, we do love our animals as well. What can we do in Maharashtra? The maximum leopard attacks are around Sanjay Gandhi
National Park where urbanization seems to be the biggest challenge. Actually, we are intruding on their area than their intruding on our area. There
are a lot of NGOs in Tadoba which are making many suggestions for addressing the animal conflict. They have managed to move several villages out
of Tadoba but the compensation and skills for livelihood has not been a success story. If you could intervene in this matter, I am sure, we can help
all these people a lot more.

SHRI PRAKASH JAVADEKAR: Madam, it is a very good question and a suggestion for action.

Let me tell you that we have 49 Tiger Sanctuaries now. Out of these 49 Sanctuaries, we have prepared and approved Working Plans for more than
34 Tiger Sanctuaries and others are in the process of approval. So, we are discussing the matter with the State Government, the State Forest
Department, the officers of the Wildlife Sanctuary, NGOs and all stakeholders so that specific situational solutions in each Tiger Reserve can be
worked out. We want to minimize these conflicts because every year, a loss of 20 to 30 people is not a good sign. We are trying utmost to minimize
this conflict.

SHRIMATI KAVITHA KALVAKUNTLA: I would like to wish you all a very Happy Women's Day to all of you and especially my best and special wishes
for my male colleagues.&€} (Interruptions)

My question is related to Paris Accord. Till date, 55 countries have not signed the Accord and in an interview, you have quoted that India had made
specific compromises. In the spirit of compromise, we did not want to block the Accord and so, we have signed the Accord.

Through you, Madam, I would like to ask the Minister as to what are the compromises that India had made to sign this Agreement. Secondly, all the
developed nations have quoted that a funding of 62 billion dollars is given to the developing nations. How much climate financing did India receive
from 20147

SHRI PRAKASH JAVADEKAR: Though it is not directly related to the main Question, I would like to reply in two sentences. Firstly, no country has

signed it because the signing process will start on 22" April in UN Headquarters. All countries have declared that they will sign and ratify the
Agreement. So, that is a process which will be valid for one year.



As far as international finance is concerned, we are emphasizing the developed countries that they must follow their commitment of 100 billion
dollars and we have also led with an example that we can charge coal at 6 dollars per tonne. If the developed world can do the same, it can
generate 100 billion dollars.
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Forest is one of the best examples of how human and wild life can happily stay together and when there are accidents, they are taken care of

adequately.
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3 gt g A diue Al @ &, ciitbal sorp! ATel BT aepwler A 3w i oidf & Areretter Ji Sft o1 amel 3T 31 aArn fop sl afifer & et 3 seel & R e Isel A
gerra Fenet &) dol 331 Rwer avt usdl oft Jrgar 3 Ioren e ity 3 arcrofler sicf it A enferarer w=u 3 oft frch ety drar anerefler aicf Sft 31 vas Ber a1 gar & @By aen Y s 32
ygor @t etz o st anft aas Ban yzara den @ [ 303 afifer 6t ot 3 ster e Gme an o) ariifes sy s B el B o s v aga agt e & s A &
531 fwer @Y Sz Rsener aicdleror 8 32 &)

off geoTer SIasas? & AAIGR, Aol AW W YT 3MTel (a5 &H 3 U2 Wilofelol W19 oldl av2 Aax) 32 safen e A A yema amor & s yeften 3 &)

offareht sttt Fotor & arrorofter srearer Sft, 3 smuds e A aroraftar st Sft 3 gwon arget & Ry aremazun Yo & Ja1 3 5 93, ana andl & an 22 &, st wRun A & R vas ol
308 oifotor ord firer a1 3, o anft srepften oft @ 2 off R A drs, aepf¥el w2 st 3P B B, aw S AN A A Sivter Dre-Dre @I oIt TG A2 elt 3, BrRD DTV o
aridl 3 et ugan & 3 aen s 308 wis? forawreral A fere dfder A5 o & waln Jfenal @ Rizrodeor @33t an 3ords fére ot sierer wafa ordf @ &, aen 32 fére oft a1 error
&) sads aner & weon awedt & Brer ol u2 aifas e & afte 303 St apsnasn R smen &, ag aga & war ) F Fwscdt § o 33 ager: swer fsen smy)

gt aret a6 & Ry aser & & Quz 3 ug 28 et [ aga 2112 03 51 &, Rrordl sieradl @t el amey 97 aitstor & ot ferem sien &) @od wSieler @ yrsde worsftalst adles 368 aery
&, Aftvar vata xmon o1dl A6t B wravr aff avd se1El U SN Yrsde of @ol gu &, Jowdl Qe AT 3o 126 B S6Ia? AT A WRYl 72 23 &, 3a fére wownr aur a2 2 87

off geter sTadasy : usen SIA Ao war s st radisr 38 QiSlae ersen 2, s gforn B 70 Gt an anzer A &) anft 13 Joif 3 arar A  sfty 13 Sl ¥ et aness 13
ol b yferforfinisel B wmer v st withar & 3 &, Bt sgieor yuror sieft St w3 32691 s21 vz g1 Renz don Aftvor aral @1 darsloe 82 v erger JAagardt 3t sresr A
demz e sien 8, DfY@dera &, st ot St ufere RySiotRes 8, sards oft ord wislolar & ot 368 oft arassh dt sndell Sisl aw e wise Gs e & st Raarpdse 8
cren 308 widtE off Aw A, aifds ael & sizcen ageft & o dxe oft Surer eern 3 @ Sor 3 swfler wa 8, Afdser et sanar &, ag dfterae 8, Afdser st 3 oft a1z
forererasz was Aaclol 316201 11T of gforam A 2igt Agr e 2

SHRIMATI K. MARAGATHAM : Today is Women's Day. I would like to inform the august House that one woman fought with a tiger single handedly
for several hours in a village in Uttar Pradesh to save her wards and finally she succeeded in it. This is women power, That is okay.

I would like to know from the hon. Minister how the Government plans to protect men from animals as men-animal conflicts have increased in a big
way now due to animals coming out of forest areas in search of food. Thank you.

SHRI PRAKASH JAVADEKAR: This is what exactly I am saying that water and fodder augmentation in jungle areas are necessary. Now every
sanctuary will have a separate plan for water augmentation. If water, fodder and prey are available, then tiger ecology works. That is what we are
aiming at.

(Q.145)
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DR. MAMTAZ SANGHAMITA: disa, 4 smet 2@ ol f&aw & aurd &dl &)

Part of the question has already been answered by the Minister in his reply. What is the Government policy on controlling prices regarding life-saving
essential drugs, especially for Cardio Vascular Diseases, Diabetes and the Pregnancy complication?

Would the Government take up production of some pharmaceutical drugs under the Government undertakings? There are some cheaper drugs,
essential life-saving drugs like Morphine, Pethidine, Maxsulf which are required for Eklampsia in pregnancy patients. Since these medicines are
cheaper, it is not easily available and production is not usually done by pharmaceutical companies. Whether Government itself would take some
initiatives so that we get regular supply of these cheaper drugs?
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RULING BY THE SPEAKER

HON. SPEAKER: Hon. Members, I have received a notice of Adjournment Motion from Shri Mallikarjun Kharge regarding tax on withdrawal from EPF.

As you are all aware, hon. Minister of Finance wanted to make a statement on the issue on Friday, the 4th March, 2016 itself but as the House was
adjourned for the day, the statement could not be made. Now the hon. Minister is making a statement in the House today.

I have also received notices of Adjournment Motion from Sarvashri N.K. Premachandran, M.B. Rajesh, Jay Prakash Narayan Yadav, P. Karunakaran,
Bhagwant Mann and K.C. Venugopal on different issues.

The matters though important do not warrant interruption of business of the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.
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